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THE POLICE FORCES (RESTRICTION

OP RIGHTS) BILL, 1966— contd.

SHRI D. THENGARI (Uttar Pradesh): Sir,
the introduction of this Bill is most
unfortunate.

SHRI ATAL BIHARI VAJPAYEE
(Uttar Pradesh): Sir, this Bill stands in the
name of Shri Jaisukhlal Hathi, but he is no
longer in the Ministry of Home Affairs. How
can he pilot the Bill?

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): The same question again.

SHRI ATAL BIHARI VAJPAYEE: It is a
pertinent question.

MR. CHAIRMAN: This has been decided.

SHRI ATAL BIHARI VAJPAYEE: He
has since been shifted to the Defence
Ministry.

SHRI BHUPESH GUPTA ("West Bengal):
In this it is all Government, they say; it is all
tweedledum, tweedledee, they say.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
JAISUKHLAL HATHI): I am not going to
make a speech. Speeches are to be made by
other Members and on behalf of the
Government any Minister can reply.

SHRI ATAL BIHARI VAJPAYEE: Then
why not the Minister of Agriculture?

MR. CHAIRMAN: Mr. Thengari.

SHRI D. THENGARI (Uttar Pradesh): Sir,
the introduction of this Bill is most
unfortunate and there is no propriety or
necessity for the introduction of this Bill. That
discipline is the primary need, must be
admitted by all. At the sam, time, we all know
that discipline has been the primary need “ver
since the Constitution came into being.

[THE DEPUTY CHAIRMAN in the Chair]

(Restriction 0/ Rights)
Bill, 1966

That being so, this curtailment of the right
of these people in the Police is unfortunate
and I must say it is rather unprecedented. So
far as the Jan Sangh is concerned, it lay* equal
stress 0, discipline and liberty for the police
and it ha; not been established by the
Government that there was any necessity for
the introduction of this Bill because the police
force had become unrestrained or had taken to
any anti-social activities. As , matter of fact,
this Bill brought forward by the Government
is a sort of condemnation by it of its own
police force and this is bound to result in very
tragic conditions being crea'ted. Therefore, 1
think that this Bill should be withdrawn.
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So far as the assertion of the Government
that no member of the police force should
participate in or address any meeting or take
part in any demonstration "organised by any
body of persons for any political purposes" is
concerned, we may agree with much of it,
though I must say that we are not in entire
agreement with the policy of the Government
regarding the right of Government employees
to participate in political activities. In Great
Britain, I may point out that only 16 per cent,
of th, government employees ar, subjected to
as many restrictions as are imposed on
Government employees in India. Here our
Government employees are subjected to cent
per cent restrictions. Only 16 per cent of gov.
erlnment employees are under such
restrictions in Great Britain. And then 22 per
cent, of them are allowed even to participate
in election campaigns, though they cannot
contest elections. And then as many as 62 per
cent are allowed even to contest elections
there. In view of th, fact that we are following
the pattern of Great Britain in a number of
respects, there is no reason why similar
latitude or similar opportunities should not be
allowed to Government employees in India
also.

So far as the police-forces are concerned, I
would concede that they cannot be treated at
Par with other
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[Shri D. Thengari.] Central Government
employees or civilian employees. That is true.
But at the same time, they also cannot be
treated at par with the armed forces.
Therefore they need "t b, subjected to all the
restrictions that are now imposed on the
armed forces. That the members of the police-
forces should not be allowed to form ,ny
political associations would be agreed to by
all. But at the same time the Explanation
given in the Bill, I submit, is fraught with
disastrous consequences. The Explanation
reads:

"If any question arises as to whether any
society,  institution,  association  or
organisation is of a purely social,
recreational or religious nature under
clause (b) of this sub-section, the decision
of the Central Government thereon shall be
final."

"W, know that in its anxiety to retain power,
the ruling party is accustomed to equate
politics with the entire span of public life and
the ruling party has conveniently accepted that
politics and public life are co-extensive. I
submit that if the Government itself is given
the discretion to decide what is political
activity and what is non-political activity, then
probably there will b, no non-political
association or activity. Therefore, this is a
very sweeping explanation that they have put
in here. It may cover ground which it -is not
legitimately expected to cover.

So far as trade-union activities are
concerned, i have just said that while the
police need not be treated at par with civilian
employees, they are also not to be treated at
par with the armed forces. I think it would be
much better to see that the police do mot feel
the .necessity to resort ;toj any trade union
activities. Conditions should be made helpful
to them. A Police Commission has been
appointed and now I feel the Government is
introducing this Bill in the indecent haste.
Why not wait for the recommendations of the
Police Commission

[RAJYA SABHA]
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which  the  Government itself  ha*
constituted?

SHRI BHUPESH GUPTA: Now that Mr.
Chavan, the new Home Minister, has come let
the new Home Minister consider the question
of recognition of these unions. It will be good
thing.

SHRI D. THENGARI: The Government is
introducing this Bill in indecent haste. Why
not wait till the recommendations of the
Police Commission ar, finalised, it has also
been stated by the Government that some sort
of a machinery is under contemplation for the
redress of the grievances of the police forces.
That machinery has not been finally decided
upon. What I would suggest is that until and
unless an alternative arrangement is finalised
and implemented, so that the formation of a
trade union becomes a superfluity, a Bill
prohibiting them from forming any
association or union should not be introduced.
After that also, it should not be the
Government'* right to ban the right of these
peop'e to form associations or trade unions.
The real thing is. conditions should be so
helpful to the policemen themselves that they
would find it unnecessary or superfluous to
form associations or trade unions. I would
recommend the creation of such congenial
condition," rather than the denial of this right
which is there already in the Constitution.
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fpar f5 se faeft axg & ot oy
oo, T faed ' @ weE
w47 T g1 a1 9% A gH agr e
wiferae #ar i st aiedy < J waat
& faems we wfemar fr ar fr e
HTAT & ATq AT ATT FET AT AR -
fafesw s sigw arfaa 7 317 faay s
A A A qA AT F, [Ea
& mAt qefaat F1 I e
g9 AT 7 TAY T AHC A AT FAA
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A AIE A TR FN AFATL T
o AR IAF WA qFAT & AN
TAT Y FTA T AT A OF AAT AT AT
qE AEZ AN T@T; F, AME AT
THE OF 214 { FHA AT, UF FIT A
AT q7 | FHA [H—FAN AT
A oar aa ) T awd o g
T ArEt v §97 R ar gat & g
T ag A | 32w 9 fam 9 w7
ff g ai7 drg & SRt wa
AT FATEZ &1 | Waw, 7w =wrdo #ye
Tqo AT, dto e mHo mfFe,
Aée Wo  wHo  WIfEEA  ATA
fam @ aar awa 2, I afaos
9 wFAr & ar w15 Fag 4@ 7 ofem
At ®1§ A 4@ aar wFan, fF
TZ ATAL &1 FAAANA FT | SHH AT A7-
e avr W Ar gt AT T,
TR A H AR FCAT | AT o T
Y AT | 7 FT, ATAVAT ST KT T2
T q FL, FATT AIFAT TEATEATHY &7
TARA § F F¢ A 7471 AT HAAT 7T
TTHET F FA A W | wifET HeEr ar
sfega qfra #12 1 & e £ g 399
SToarE S wrRa—H Ry #1 Aam
TE A4 | AT § 79, gH Afeaare
%A@ e @ 6 & omfee
QT A A T TER A F 90 )
afem  afeed @ gurdr et &
aq Gaa w1, niFanE F '
a| &9 F1, fgeer v qfew &
e G F—fgear a1 e
Y S g S FET A9 AT 2
3IqH1 TETg gadl v w1 fET
AfFaT #1 gh gl g1 ey fafaee
®EF T fFoag @ W aw o
gfem a7 fd gareE T A
aF OFY 7T A A ArmES w2
ITF 49T ¥ g% 1 G AV woforr
FL # wwma g fF gam @
Afgd | #F &1 WX AT AR 1 S
A ArFga §1 & wran
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ife g o AT, TATER
g3 JAET 92, FATY ; AT AT F
aF A | 3w fAam o iy
At w1 oqAar 2 ar few g woer
R Fl, W K a9040 2 | § A1
ST AT g1 AR RS GACS AR
zafer & wgm wEw g fF o
TT Wl AT FIAT AET &1 AT I
AEAT FOH FAF0 TEARTE FAN |
Frat aitoAT R 1 I A FT FAT Z AT
AFAT AT Y, AAAT A2 EE O
TfAa 7Y fFezedt F wrq @77 77 ;oo
dy w711 fefafam w1 am 31 9 3730
wrgt Y 31 5 98 heT faw wT A
ot 75 avd ) fram aa & fR g a9
M F 99T ® AT AF-TA T GAF
FTAT AET & AT O 0T 499 F
TE AT & 1 A 78 wrar F e
F1 FF ATT a4 ATIRT AT T /A, AT
JIA 7 A AT qg 999 F F 37901
&% & 47 WAATHT A ATH AW TE
A FAT L 9TE AT F FET ITHI
7o Mo frg & @rar at mifz= Aarg7 7
arac & & T ar i A -
i O AP 99r§ IR Qv A
FTOHIC FY TAGT 7 FAT a8 A1 F T4
AAAT AT a7 3T A T AT 77 F
Prar 1 7T 7g <ivT & B afae 3=
qFEAT T fxr & w60, T 0w T
FO, A FE FMT FOM | AW
AR 1§ THEAT KL Al g I
8 T | A A weREAT FHrAT w1
# oty 7w % faedare &

o gfew ami & fefafaT F@
# o1T 31 el 797 % fAar 3 A
3 AT B wEy e, swAT ot
20 # o AR g OAMT | AT
a1 Ay gw faad @ s
%—-—;r—-r %y iz & wita A 41 fF
ﬁamrﬂﬁ’fmﬁs&ﬁtﬁtm
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F fam g va W Aw & R A
i wwma § s oAy ov fefafem &
ara a7 qfan & faw g #1979 F1F9
fram 7 a1 g &, A A907 , T
AW B AT AN | 3AfAn {fawr St
w1 =fam ff ag ov 39 F=20 w1 arfra
VR rEH AT T T @1 § wiE
agifeqz afras ot g afada
it fa & A s g A AT Al
T 3791 qfra 33 #1 wfera 2
gt 3 3w ar gfae i & ag 9
2 fw 73y fefafi=s 39 # 21 faw G
FT ®IT # grar & a1 & ag Fgar |rgan
z 5w w1 Agfaad 2w & 9t
A 3w gzom feo go & ar
To1 g A wrEifar am gfaa =i 2
FIT 787 27 | A7 AT A THT WA QY
&1 7 7 7 fas 7t 318 3 § afes
wrafeduma 1 @ 7™ 713 § faad
33 % fzdAl 3% arar A8 famar o)
s am At @i E fF
FIAATT B1 FOLT A1 396 iRt 1
ATH ¥, ALHRT F aTF 4, I A
a7z frerit 1+ at & e agan g
#7175 1T gr3a #§ 77 g7 far AR
Faazfza FAL1§ 9§ 771 v gfem
arEl # q2T F qg7 Fear s arfe
gfas FrEt w1 foamadr 2am T 8 9K
7 ATAY TIE IFA F qTAIW F
Frzran ©% e F g7 @mw 9 AR
#77 & wfey FOd 41 79 4@ ¥ 399
AT H1 Fifw T A s TfEg
afss w98 7 @ fgm arfs
afFFdl & gAY 398 % 9%

dzq, ¥ wow AR fFAE oa
Tt S 7 9 A A 41 AuST F
faerrs a1 39 a37 o=t & sf=zd
YEATATC FT A1L-27T GAT TE&T 41 |
IR0 Adrar # gr F FEem
St AT FTIEHI § At 4 ag w=ar-
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FRIA AT A FF Teq AR 41 77
T 0T AWA ZIAT 91 1 AT T WY T8
gy & 5 afr 7 a7 77 92 73
f& qew w1 awran g by fafaa g
arfen ) gfew amt @ = 337 f2fa-
forrr 1 mma o 7T fra 3 & ad
FAaT 1+ % v famfgar 3 owwa
avfearat 331 ave faan st 3 st
i fw wrmz & #1% B & & faa W
gfeer & wasdt & A arfens &
AT 1 AT ZEAA & ZH TN A WAL EN |
T A7 HAA 49 F7 AR £ 7 dm
1 AETE H wi faargr a7 a7 qr mae
ari 4 afsw gfem 0 F18 dr woz
faart agr 21 | &fas ifswam & aeré
¥ o wifamt 7 saz gifaa #1 s
WATTHATE 20T 2 WIT OEAEF FEFE]
&1 gfas £ garTEaE 3 Wi et
g & Fa1 ewa smiEr azAT A9 A
qred £ | % wmAar g 5 2 3w A e
¥ geErs AETEawI 1 ATAE 99
W R AT ATE H dzATHATAT W
ATLAN AT TIAT A3 T 2 AAIfE 0T 97
TAANA &1 AFT & | A1 07 =0 § 6017
# g7w17 7 yrvw A0 gvEeT FEn
g & woreag a4 wwAdl & a5 fa
®1 WEFAT TT Z | WAl THFIA T AT
& mifs 379 s & A 9w ag
gfaw #1 w2z 7 & FrAATE S g7y
T E17 ATGH | AIT6 2174 & 4 Al
W A HT AT, 7 ATATHT AT AT GFA
FiF g7 oF 1 q1E1 4= 2 gl
A1 gz ama § JE1 fadd o\ fan
"y Zvee ¢ o faa @ ama
faar s nfzo

7z fedi w A vz o3 awETe
ferver w1 o 2o famn w7 fae 5o oy
ﬂfﬂmft’.‘ﬂﬂ%ﬁ'{,mﬁq;m
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framaa § fae, 37 o1 5 &t -
mfrar 37 F faw g2y ol gfaa
Tt A7 FAw fwEr afafzaa @i
FArq vATE 481 2 1 w7 43 a7 aEr
1 7 @1 7= ardt TEi 97 s Wi e
T AATAT TG J77 7T AATEH 47
ZR 1 FEw, § WIF AEAE 34T TEAl
g f& tfzw st i zaF Ao
T7 AT 39 AT FiFA 79 F5 A A7
ArAGEl AT AT AT TEA AWM
Z9 St AW &1 ataar w1 fomar
g #ifE fafas=at #1 wifbar 7
o gfaa & 9z 2 @7 a7 WA
F1 901 TFIY T AEA F | AfE 77 Wl
1 T T A AT &, Ew oA Ay
g 3a7 fav fewrad 71 41 am@ A8
gt Lo gfaa w1l qreE Fvd 27
aifaT g 41 g fear 2 7
Tz 77 A A0 g0 ;T WA TR
T WEAT NE FT AT 4 AIEA
SECAE I G e 0 B T
AT FEA 2 ¢ WAT T HI T
TE A A1 THFT AT AN AN T
Z0T 1 AT AT A A7E A H T B
G AT G2 g | oF A fawa a
FORTT 8 FATEET AT A GEd
Fit 1T 3aF 3w oA aif el wie
AW A1 3@ T | wafan & a2 937
F arg Fgar awgaw g feoza fawoan
aifrs faar s 3z faa far a%z
AT 29 ¥ for W 1 2 1 oo 1 g
7 At 1w & AR ot A I AT AT A
frar ar fag wrf 9%z 30 aFam o1,
a2 a71% Zr7 77 A AvAr A | 92
afiyre gara ¥, aidvATAY 1 W 3
wefr#= St Wy Fv 0w AEgd 20
Fra vz 3t fwrarsy & wrefeee @7a-
AT T 1 AT 7 T e g 7 A1
q1E WA= 91 &1, a1 7 v% 41, F qumar g
fF 7z a1 = a3 & svm g 1 R
ST AT Frr e 21 ag s ael
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¢ i orr sy fresr foers | g3 o
I FZA F F0E HlaFT 78 & WL A
§ o0 97 AITEAT T AFAT g AfFA
f 77 €T WRTEAT T AFAT § [ o
290 T, WAL NI AT T ZHT0
T FT FE32H T HAL A AT AT AT
i TRl e e Aferare
ar |t fErard, gfas &1 AT 51
1 foremardr, =z @@ 9T &)
ST HEHTT & A4 H#00 g AT W1 54
e %1 faamas w7 @ & s AT A 3w
F1 ser & faearr geir o fagrn
# oo fa=r & anforr &9 41 91 9@ 77
¥ fasr g Haa &1 gEEre wie F7ar
g 1]

SHRI M. N. KAUL (Nominated): Madam
Deputy Chairman, let me, first of all,
welcome the new Home Minister to the new
responsibility that he has now taken over. He
has already-won laurels in the field of defence
and it is now up to him to continue that good
work. Let me state at once that the new
responsibility is heavier than the old one. In
the old job he had to tackle the enemy
without. In, the new job he has to tackle the
enemy within, which is a much more difficult
task and needs more tact, more industry, more
energy and all the qualities that he can
command.

We are, at the present moment, passing
through a very difficult phase in Indian
history. If I were to go back to the past and go
as far back as 1946, I could recall a similar
situation. I was at that time in the Central
Assembly and from my seat there I watched
the then Home Member, Sir Robert Thome
making a statement on the police strike. It was
the first time that I noticed that a Government
spokesman made a speech not in a
authoritative tone, hut in a very subdued tone.
I could notice the pain and anguish on his face
as he spoke, andit is
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vividly fixed in my mind. There was pain and
anguish on his face because as representative
of the British Government he knew that one
of the main instruments of governmental
authority, be it foreign Government or be it
our own Government, was the police force to
maintain internal order. At that time they
thought that if this force was weakened, the
days of the British rule in the sub-continent
were numbered, and events moved in quick
succession. I will only recall a major incident,
namely, the naval strike at Karachi. It is those
incidents which happened in India at that time
which led to the appointment of the Cabinet
Mission which came here to enquire into poli-
tical matters. I will skip over many of the
subsequent events and come to a speech
which Mr. Attlee made in the House of
Commons at the time of the Independence
Act. Referring to the incidents he said: These
are just surface events; in India there are
many hidden fires which may flare up at any
time. It was in that background that he spoke
to the House of Commons and persuaded that
body to hand over political authority into the
hands of the Indians.

I feel that in a different set of cir-
cumstances, we are passing through a similar
phenomenon. Look at what happens. There is
an agitation regarding a steel plant in
Visakhapat-nam. There is student unrest.
There is a border dispute. Whatever be the
incident, it quickly and immediately converts
itself into a violent agitation. That is the
temper and situation in this country today,
and it is a very dangerous situation end we
cannot take it lightV We have to be equip ped
properly to deal with that situation. Therefore,
I think it is absolutely essential and it is right
that the Government has brought this Bill.
This Bill does not take away any legitimate
right 0i the police forces. They can form their
associations and ventilate their grievances.
What it takes away is their right to create
trouble in the
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poiice forces and to break down the mora e
and discipline of those forces. That certainly
cannot be permitted by any Government, and
this Bill is just intended to save the country
from a breakdown of morale of the police
forces.

It has been one of my biggest sur-pix.es
mat those who lought in the ueeuom struggle
and suffered at the lianas of the police have
taken so long to reform the police itself. Dur-
ing the last so many years the Government
has not taken a comprehensive view of the
police problem. I think this problem should be
viewed as a whoie. Bringing a particular Bill,
for instance, the Bill which is before us, or
appointing a Police Commission, will not
solve the problem. The entire police problem
has to be viewed as a whole. We have to re-
form the police as Sir Robert Peel did in the
last century in England. We have to take a
comprehensive view and look at all the
elements of the situation and come to quick
decisions. What is essential is that the police
force should be a force which should be
disciplined, which should be contented and
which should serve the people. We would like
to have a time when the peop'e will look upon
the police as their protector and not
something which they should fear. That
situation we have not yet achieved, and that
we can achieve if we go into this problem
thoroughly. 1 think the Government, so far as
the police is concerned, would give up the
idea of appointing Commissions and other
bodies. I was recently reading the memoirs of
an important statesman and there I found this
sentence: "If you want to kill a, idea, entrust
it to a Committee". The new Home Minister
should select a proper

and competent Secretary and he should
himself, along with that Secretary, go into the
whole problem and take the assistance of the
head of the Police Department. But the
Committee should be ar. informal one which
he himself should head. He
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must select a proper man, entrust him with
responsibility, and trust him because that is
vital; the moment there is breach of
confidence between the Minister and the
Secretary, the whole administration goes to
pieces and nothing can save it, as it happened
on the 7th of this month. He should himself
look into the problems; he should take the
assistance of the Secretary, and he shou.d
summon all important persons from all over
India who are in charge of police adminis-
tration, whether at the Centre or in the States,
and having reviewed the problem he should
come to quick decisions and then implement
them. The whole question of recruitment and
training and organisation of the police forces
has to be taken into consideration. The
question of administration is also important. I
had been dealing with the police force in my
capacity as Secretary of the other House for a
long time so far as the parliamentary police as
it was concerned, and I found that the
parliamentary po'ice was at one time very
antiquated. I will give you one example.
There was a foreign lady who was crippled
and came with crutches to attend one of the
sessions, and the man on duty thought that
since a stick could not be permitted, therefore
the crutches must be taken away. The gentle
lady gave up the crutches and with great
difficulty took a seat in the gallery and
afterwards quietly reported the matter. That
was the sort of antiquated police that we had
to deal with so far as the poMce that was
posted in the Parliament House was Con-
cerned. I often cited to those police officers
who came to discuss with me the example of
the House of Commons. There the police
officer who was in charge told me: We post in
the Par-liment House the pick of the police
for two reasons: we must impress Members
who have to vote the money that we have
first-rate men; secondly,

foreigners from all parts of the world come to
the House of Commons and they must know
what the standard of the British police is.
I have re-
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peated these observations to many pohce
otii'Jci's and insisted that the police personnel
should not be quickly cnanged; that they
should be abie to assist Members, mat they
should act unobtrusively and not push abjut in
the Parliament building. We have made some
improvements but much remains to be done.
What I have always felt is that the changes
could be quickened if the Ministers and
Secretaries took a keen and vigilant interest in
all the matters that come within their purview.
I qite this example in order to show how
urgent the reform of the police is. Once that
reform is undertaken and implemented, we
will have a disciplined, contented and
efficient police force which will be respected
and with yhich the people will co-operate
everywhere. This is a problem which, to use
an old parliamentary phrase, brooks no de ay.
It may be said, let the reform of the police
await a better time. I think that would be
tinkering with the problem. The reform can
go along with the suppression of any
lawlessness and disorders that take place in
the country. I am here reminded of an
observation that I read in one of the memoirs
of Mr. Churchill. When the British withdrew
from Burma, at that very time he ordered that
a scheme be prepared for the reoccupation of
Burma. That not only maintained their morale
but kept a scheme ready which actually, with
minor modifications, was implemented when
the British reoccupied Burma. My point is
that the idea of putting off comprehensive
reforms to a later date when the situation
becomes calmer is not the sort of attitude that
should be adopted by the Government.

The general elections will soon be held.
Three elections we conducted without any
violence. The whole world is looking to the
next general elections, and I hope that the
elections throughout the country will be held
without any bloodshed or violence worth the
name in any part of the country. That will be
the acid test of the Government's policy and
how
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they implement it. The police is not only
charged with the internal problem of
maintenance of law and order but its various
other wings, particularly the Intelligence
wing, have got to be strengthened.

Now, so far as the Intelligence wing is
concerned, I think they are clever. But a lot of
co-ordination is necessary. i saw a note by
Prime Minister Nehru in a question file
regarding a report -rom Pakistan. These
reports were put up to him without being
digested Dy the higher officials. He pointed
out that there was a contradiction between the
statement on page so and so and another
statement on page so and so. Now, that is not
the way in which intelligence reports should
be put up. The brother of the American
Secretary of State, Mr. Dulles, who was in
charge of Intelligence at one time pointed out
that the task of the chief is to co-ordinate the
reports. He gets all sorts of conflicting
reports. That is why after events have
happened, the police can take up a document
and say, here is a warning to the Government.
In the USA, the function of the head of the
Intelligence Department is that he should sift,
analyse, go through all contradictory evidence
and have the whole picture in his mind and
make a recommendation by which he should
be bound. That was not happening in Pandit
Nehru's time and that is not happening even
today. Intelligence reports come but the un-
digested reports are put to the Minister to
make something out of them. There should be
a sigle person whose duty it should be to
absorb all those reports and build up an
intelligent case for the information of the
Minister.

Another side that has to be carefully
looked into is the civil intelligence and the
military intelligence. Now, it is reported that
there is a lot of conflict between these two
types of intelligence reports. That problem
even today exists in the United Kingdom.
And Lord Mountbatten was appointed as the
head of a committee to
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[Shri M. N. Kaul] go into this problem. It
can land us into many difficulties if we
allow these contradictions between civil
intelligence reports and military intelligence
reports. The art of Government is a very
difficult art. You should never sleep over
any matter and all the time you have got to
devise new organisations, new methods, and
have the whole picture in your mind.

Then, so far as the Minister is concerned, it
is the job of the Minister to have an overall
picture of the disturbances and upheavals; he
should have before his mind's eye a view of
the position in the whole country. I think the
time as urgently come when there should be a
Control Room in the Home Ministry and the
various disorders that are taking place in all
parts of the country should be located and
pinned, and the Minister should go through
them every morning, make his own guesses
and reflect whether there is inter-relation in
these happenings. He should get all those re-
ports and make his own observations. I
remember, Mr. Churchill in his bei used to
read all those reports. And one day he read a
report that a German ' broadcaster said that
they had built extensive fortifications along
the Atlantic coast and he said that those
fortifications were impregnable. In his zeal,
he said that the sun was shining on those
fortifications. The moment Mr. Churchill
read that phrase, he drew a circle round it and
asked for the latitude and longitude of that
place. He fixed the position and he came to
know about it. By that small slip that that
broadcaster made, Mr. Churchill was able to
locate the exact place about which he was
speaking and he sent a thousand aircraft. It is
not enough that the Minister gets his reports
or that he gets his telegrams. It is a whole-
time job. He has got to digest them himself
and make his own contribution.

Thank you.

SHRI A. P. CHATTERIJEE
Bengal): It was interesting to hear

(West
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Mr. Kaul's speech just now. Mr. Kaul seems,
if I may say so with respect to him, to be a
little too much enamoured of British officers.
Well, Ik quoted a very unsavoury example
also.

SHRI M. N. KAUL: I never said that i am
enamoured of the British. I was saying that
we are . .

SHRI A. P. CHATTERJEE: That is my
interpretation. He has given quotations of Mr.
Churchill and he has also loaded his speech
with quotations from the various British
officers. He began his speech with a reference
to the notorious Home Minister of India when
India was under the heels of British
domination. He referred to chat incident in
1946 when policemen were on strike in
different parts of India and at that time the
death-knell of British Imperialism had been
sounded not merely by the Royal Indian
Navy's strike, not merely by the strike in the
armed camps throughout India but also by the
strike of the policemen. Now, it is rather
unfortunate that one of the distinguished
Members of the Congress Benches should be
referring to a statement of a panicky British
Home Minister at that time, the Home Minis-
ter of a country which was On the way to
getting out of India, which was on the way to
be kicked out of India. That he should quote
the .

SHRI M. N. KAUL: I am not a member of
the Congress Party; I am an independent
Member.

SHRI A. P. CHATTERIJEE: I am sorry, I
stand corrected. Well, even then, if he is an
independent Member, I think he should have
taken greater caution in expressing his
feelings on this point. Well, as an independent
Member, he should be inte'ligently airing his
outlook and his views, his outlook must be
fresh and must not be cramped by party whips
or party restrictions. And I am therefore con-
strained to say this. Restrained as he is not by
any party whip, if he is referring to British
officers in support
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of this Bill, then I must say with some
amount of trepidation about the future of Mr.
Kaul that it is a very bad day for him tha't he
is really taking his cue from the hopeless, for-
lorn and god-forsaken British officers who
were on the way of being kicked out of India,
when all India was in revolt, the police
camps, the armed camps and the Royal Indian
Navy's ships also.

Now, having disposed of the arguments of
Mr. Kaul and also the arguments which he
made after referring to Mr. Churchill who
once said that he would not be the Prime
Minister to preside over the liquidation of the
British Empire, 1 ill come to the Bill. That
arch reactionary, that arch imperialist, Mr.
Churchill, well, he might write good English
or even speak good English. But that does not
mean that we should quote Mr. Churchill to
whom we have no reason to be grateful at all,
to whom we have no reason to be sympathetic
at all, a person who said that he would not
preside over the liquidation of the British
Empire, a person who said that he would not
give independence to India as long as a single
drop of blood ran in his veins. Well. I am
quite sorry that an independent Member like
Mr. Kaul should be quoting Mr. Churchill.

SHRI M. N. KAUL: I was quoting human
thought, which Mr. Churchill happened to
express.

SHRI A. P. CHATTERIJEE: I do not know
whether Mr. Churchill was at all human; he
was inhuman when he said that he would not
give independence to India, that he would not
preside over the liquidation of British
Imperialism in India. At that time, Mr.
Churchill was expressing a thought which
was rather savage.

SHRI M. N. KAUL: I am not agreeing
with the political speeches of Mr. Churchill
about India.

SHRI A. P. CHATTERIJEE: Well, as far as
the Police Forces (Restriction of Rights) Bill
is concerned, I must
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say that one thing really beats us and the
Opposition Benches and it is this that after 18
years of independence the Government
should be thinking of implementing the
provisions of article 33 of the Constitution. I
am quite sure, and everybody knows, what
article 33 of the Constitution says. Yes, we
can restrict the rights of the forces charged
with the maintenance of law and order in the
country. The article reads like this—

"Parliament may by law determine to
what extent any of the rights conferred by
this Part shall, in their application to the
members of the Armed Forces or the
Forces charged with the maintenance of
public order, be restricted or abro-
gated..."

This is the most important part of it.

"...s0 as to ensure the proper discharge
of their duties and the maintenance of
discipline among them."

That is the crux of the matter. Well, you can
really interfere with the fundamental rights
that the police forces have so long been
enjoying if you are quite sure that it is
necessary in order to ensure proper discharge
of their duties and the maintenance of
discipline among them. I regret to say that
none of the Members of the Congress
Benches nor a person of an independent
outlook, Mr. Kaul, nor the Minister who
moved the Bill, has ever tried to convince the
House that it was necessary in order to ensure
the proper discharge of the duties of the
policemen and the maintenance of discipline
among them. There was not a whisper among
the different hon* Members of this House
who spoke in support of this Bill to the effect
that the police people were not properly
discharging their duties and therefore to
ensure proper discharge of their duties this
Bil! wa= necessary; not even from the hon.
Minister who moved the Bill was there such a
whisper.
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THE DEPUTY CHAIRMAN: You will
continue after lunch. The House stands
adjourned till 2.30 p.M.

The House then adjourned for
lunch at thirty minutes past one of
the clock.

The House reassembled after lunch at half-
past two of the clock, The Vice-Chairman
(SHRIM. P. BHARGAVA) in the Chair.

STATEMENT RE. LIBERALISATION
OF THE INDUSTRIAL LICENS- SING
POLICY

THE MINISTER OF INDUSTRY (SHRI
D. SANIJIVAYYA): Sir, with your
permission, I would like to make the
following statement: —

On the 9th May, 1966, I made a statement
in this House regarding the decision taken by
Government to exempt eleven industries from
the licensing provisions of the Industries
(Development and Regulation) Act, 1951.
Gov-ernmenlt decision to delicense two mor,
industries was anounced on the 20th July,
1966. Certain further relaxations relating to
diversification of production and also increase
of production upto 25 per cent, of the licensed
capacity were announced on the 27th
October, 1966.

The Government have further examined
the scope of delicensing more
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industries falling under the 1st Schedule to the
Industries (Development and Regulation) Act,
1951. It has now been decided to exempit the
29 industries mentioned in the Annexure to
this Statement from the licensing provisions
of the Act. [See below]

As on ecarlier occasions, the main
considerations kept in view in the selection of
the items are:

(i) The items are those in respect of
which there is no substantial import
of components of raw materials.

(i) Industries in respedt of which

protection to the small and cottage

industries is of importance have
been left out.

The need for creation of additional capacity
in the 4th Plan period and the expert
potentiality of some of the industries have
also been taken into account. Some of the
industries now delicensed, such as, non-
vehicular internal combustion engines, power
driven pumps and agricultural sprayers ar, of
importance  in  increasing  agricultural
production.

As I indicated in my Statement of the 9th
May, 1966, it is proposed to review the effect
of this liberalisation a't appropriate intervals
of time and to take the results of such review
into account in th, further formula'tion of
policy.

EXURE

List of Delicensed Industries

Sl Industry
No.

1 Cast iron spun pipes . ;
z  Steel ingots/billets by electric furnace

3 Non-vehicular internal combustion engines (below sa HLP.)

(both diesel and petrol)
4 Electric Motors upto so H.P,

5 Electric furnaces (without import of switchgzear and trans-

former)

Scheduled Industry
No.

1. A. (5)
LA



